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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL @

PRINCPAL BENQH, NEW DELHI.

04.310/93 Oate of pecisions27.4,.93
Shri Sukhe and others Arpplicants
Yersus
Union of Indis & Ors. Respondents
Shri Ashok Aggarwal Counsel for the applicant

Shed 3.8, Madhan, P roxy
Counsel for the learned
counsel for the
respondents Shri p.H.

Ramchandani i Counsel for t he respondents.

CORAM;

The Honi Mr. N.y. Krishnan, vVice Chairman ()
The Hone Mr. C.3J. Roy, Member(J)

JUDGEMENT (Oral)
(delivered ny Hon. vice Chairman(J)
Shri N.y. KRISHY AN)

The applicants whe are Assistant Operators work ing
Prssently under 3rd Teéspondents, Superintending E&ngineer,
Delhi céntral Electrical circle(CuordinatiOn) CPWO, New Delhi,

Their grievanée.ig that instead of considering their promotion

in accordance with the Rules, the Tespondent s are Considering

the case of daily rated Uperators for Tegular appeintment. In

the circumstances, this application hag been filed seeking t he

fellowing reliefs;-

"(a) The impugned Contempl at ad ation of t he

the post of Operator (E&M) as

A') for the post of
Uperator jsg illegal, inyalid unconst i i
without jurisdictio,, ' tutional and

(B) The I'Sspondents be d irected

of‘the.applicants for promotign to the
(E&m) in the Pay scale of RS+950=1400 a8 per the
FeCruitment ryjeg (Annexure-A)

per the

- Notice ygs issued tgp the reSponients, who haye filed the
Teply, in which, g preliminary Objection hgy :

8 been maised that the
applicants haye not exhaust ed the

departmental Temed jegs be fore
Filing this OA.
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3e We have heardthe learned munsel for the parties.

4, Considering the nature of the grisvances, we are of the
vieu that primarily, the applicanss ought to have made a
Tepresentation to the competent authority and approached
this Triounal thereafter. In the cirgumstances we feel that
the respondents should be given an opportunity to consider

the case of the applicants before we ad judicate in the matter,

L/G.)'/t“:
S« Therefore, with the consent of the esthesdsdas, ue

dispose of the application with the direction to t he respondents |

to treat this 0A as a Tépresentation made by t he applicants
and dispose it of in xcordance with the law within a period
of 2 months from the date cfreceipt of this order, uth an
intimation to the applicants.

6o The OA is disposed of accordingly,
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MEMBER(J) VICE CHAIRMAN(A)
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